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We have heard the 1d, counsel for both the parties. In
this application the petitioner has prayed for a direction upon the

respondents to allau him to perform his dutles as Bungalsw Peon against

the existing vacancy. In the reply filed by the respondents it has been

stated that the petitioner has since been removed from his po%t y.e,f.

2643496, mr.Chakraborty; 1d. counsel for the petitioner concedes the

.

- position that the petitioner has since been removed from service but

does not admit the date and his Surther submission is that the §EMeNEEDY
termuaatzgn order was not served upon his cléent. Mr.Chatterjee, 1d,

counsel for the respondents hzs drawn our attentlon to Annexure R/S

which is an order passed by the competant authority dlscharglng the

’.petltloner fFrom service w,e,f, 26.3, 96 Under such circumstances ye

are of the viey that the present application with the reliefs prayed

For therein does not stand on merit as the factual matrix has since
|

been changed, Mr.Chakrabor ty, however, prays for leave to withdray

~this application with liberty to file a fresh application challenging

the order of removal.:The 0A is therefore di sposefl of being withdrayn
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